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ORDER

Per Shri A. K. Garodia, Accountant Member

This appeal is filed by the revenue

2. At the very outset, Learned AR of the assessee submitted that out of total
TP adjustment made by the AO of Rs. 550,24,304/-, such adjustment made in
respect of Software Development Segment is of Rs. 61,29,962/- only and in this
regard, our attention was drawn to page 23 of the order of TPO where the
segment wise detail of Rs. 550,24,304/- is available. Thereafter, she pointed out
that in the grounds raised by the revenue, all grounds raised are regarding
Software Development Segment only and therefore, the tax effect in the appeal
of the revenue is below Rs. 50 Lacs and hence, this appeal is not maintainable
because of low tax effect as per latest CBDT instructions. In reply, learned DR of
the revenue had nothing to say. Accordingly, the appeal of the revenue is
dismissed because of low tax effect.

3. In the result, the appeal of the revenue is dismissed.
Order pronounced in the open court on the date mentioned on the caption page.
Sd/- Sd/-
(N. V. VASUDEVAN) (ARUN KUMAR GARODIA)
VICE PRESIDENT Accountant Member
Bangalore,

Dated, the 28" August, 2019.
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